
- ACT No. XXXVI OF 1860. 

PASSED BY THE LEGISLATIVE COUXCLL OF INDIA. 1 

(Received rile ussent of the Governor General on the 2nd B Z L ~ Z L S ~  1860.)  

A n  ,4et to eonscliclale and amend the lazo ~elati.ng to S tany  Dutkd. 

T T T ~ ~ ~ ~ ~ ~  it is expeclicnt to consolidate and ame:~d 
Prealnble. 

the law relating to S h n p  Duties; I t  is ellacted as f;,!- 
1 0 ~ ~ ~  :- 

b 

I. From the time when this Act shall come into force, R,@B~lation XII, 
1826 (fop raising and lecy@tg Stamp Daties witkin tl~e Tou;n 

Repeal of Regulations. 
of Calcutta) with the corresporzdi-ng Regulation ei~ae~ect 

on the 14th June 1827 and registered in th$ &preme Court at Calcutta on 
the 12th July 1827, and Regulat,ion X .  1829 of -the Bengal Code (,foor consoKdc~!.. 
in<q into one Regulation, ,:oitlz nzo~~fications,- the existing enactments relati~zg to t/ig9 
colbction of S l a m ,  D~~t i e s j ,  Reg~~lation-XIII. 1816 of the Madras Code (for ./-nocli- 

' 

. j$ng and amending ihe Ruks  befo~e e~~actecl regmding stamped pap& cincl Stamped 
Cadjans ; and fop consoliilatz'ng the Fees payable on the institutia of stcits, and on ei- 
bibits and sunimolzses for u~it~~esses, with the Duty l4,vied by nlenns of S tavys) ,  ~e gul:~: 
tion XVIII. 1827 of the Bombay Code (for leuyi&y d Stamp Duty on certainpape??~ 
within the Territories subordinate to the ~ r e s i d i n c ~  of Boiiibay), Regula~ion 111. 
' 1828 of tlie same Code (for subjecting to tihi Stc~nip Duty certain Ylai~zts 

C other I'apers exempted theyehorn tmdw ~ e ~ t ~ ~ d i i o n  XlrIII of 1 82 7) ,  Rcgul atio:~ 
VI. 1828 of the same Code (for exten,d;ing inyt1z.e sanze ~tza~zner as in  suits before 

I 

the Courts oj Civil judicattwe, Stanys to suits' cognizable hy Collecto~"~ uncler the 
021e7,ation of Chaptel. 17711 Regz~latio7z X V I I  of 1827 OT any other no20 in forsee), 

SIB. 183 1 of t.11 e same Code ( f o ~  .~.csei.lid+~:y tllc~t pa7.t of ,Teetion Y17- Regu1c~tiol.i 
0 
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II. For every Deed, Instrument, or Writing which ~111111 be executecl 

sbamp D~~~ un- * from the time when this Act shall come into force, and 
der Schedule A. which shall be of any of the lcinds specified as requiring 
Stamps by the Schedule A,  annexed to this Act, there shall be payable to 
~overnfnent q Stamp Duty of ihe amount indicated in the said Schedule to 
be pq:pher for such meed, Instrumest, or Writing. 

C 

111. If any person shall draw, accept, endorse, negotiate, pay, or receive 
Penalty fop &wingkc. p a p e n t  of any Bill of Exchange, Promissory Note, 

~ ! $ ~ $ f o j p " E ~ ~ ~ ~  Draft, .Cheque, or other similar Instrument, or if any 
&c. 

I person shall make, execute, sign, or be a party to any - 

I Deed, Instrument, or other Writing, engrossed on wlstamped or ins~&cientl~ 

I Stamped paper or other material, which shsuld bear a Stamp of the value.set 
forth in Schedule A, such person, so offending, shall foifeit a sum not exCeeding 
one hundred Rupees, or a silm equal to ten times the value of the Stamp onlit- 
ted to be used, if the sum so calculated exceed one hundred Rupees. 

1 IV. The Governor-General in Couilcil shall prescribe the fornl and 
I 

~o~ernor- ene era^ in material of the Stamps to be used, and the mode and 
Council to prescribe the 
form to bo &, p1acc of impressil~g, affixing, or denoting thereon the 
a;~. value thereof under the provisions of this Act, and ma,y 
lsom tinie to time alter and vary such orders. All orders made by the Gover- 

.lm- aor-General in Council under this Section shall be published in the Official 
Gazettes of the several Presidencies and places in ~vhich such orders are to 
be in force, 

The Duty imposed by this Act oil every Receipt, and on everj'Dr%fl or 
Orcler for the p?;v?nent of inoney on demnncl, bearing 
the date on ~vhich the Draft, or Ordcr is made, ]nay be 

de~loted' 
t 
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denoted by a Stamp impressed upon the paper whereon any such Instrument is 
+$ten, or by an adhesive Stamp affixed thereto. I t  :ha11 be lawful, until the 
G ~ y e r ~ o r - G i c ~ ~ ~ a l  .* in council shall direct to the cont'raxy by an orrler to be 
lished 111 the Gazette, to use a Postage Stamp of the value of half anna on every 
Receipt, Draft, or order for which a half anna Stamp is required by this Act. 

VI. In  any;: case where i n  adhesive Stamp shall he used for the purpose 

Obliteration ofadheaire aforesaid on any Receipt or upon ally Draft or Order 
Stamp when used. chargeable ~vitll the Duty of half anna or of one anna by 
this Act, the person by whom such Receipt shall be given or such Draft or 
Order signed or made; shall, before the Instrument shall be delivered out of 

3- his hands, custody, or power, cancel the Stamp so used, by writing thereon his 
name, dr the initial letters of his name, or in such other manner as to show 
that such Stamp has been made use of and so thbt the same may not be agah 
used ; abd if any person who shall write or give any such Receipt or discharge 
or make or sign any such Draft or Order' with any hdhesive Stamp thereon, shall 
not bn&Jide in manner aforesaid cancel such he shall forfeit a sum not 
exceeding one hundred Rupees. 

f 
VII. The Duties imposed by this Act on ~ o & i ~ n  Bills of Exchange shall be 

Stamps on Foreign Bills paid on account of all Bills drawn within, but payable out 
of Exchange, &c. of, the British Territories io%&a, and on account of all 
Rills drawn out of the British Territories in India,rwhich shall be payable within 
those Territories, or shall therein be endorsed, transferred, or otherwise negotiated, 
\vheresoever the same may be payable ; and the Duties so imposed on Bills dra>m 
out of the British Territories in India, shall be de~roted byadhesive Stamps to be 
affixed to such Bills as hereinafter directed. 

VIII. Every Bill of Exchange which shall purport to be drawn at any place 

sills to be out of the British Territories I11 India shall, for all the pur- 
abroad deemed poses of this Act, be deemed to be a Foreign Bill of Exchange the purposes of this Act to 

be SO drawn. drawn out of the British Territories in India, and shall be 
chargeable with Stamp Duty accordingly7 notwithstailding that in fact the same 
may have been drawn within those Territories. 

IX. The holcler of any Bill of Exchange drawn out of the British 

lyle holder of a Bill 
Territories in India and not having a proper adhesive 

drawn out of t.hc British Stanlp affixed tl~ereon as herein disected shall, before he 
Territory to affix an aclhe- 
sive stamp theycon before S ~ I  all prcsen t, tlie saine for pajrrlient, or endoyse, transfes, 
negotiating it. or in ally nIl-an::cr negotiat,e sucl~ Bill, af is  t.llcreon a L P .  



~,,..,t~ br negotiating llerson dl.ill present for pa~~mellt  or shall or endorse, 
sucl~ Bill witllout a Stamp 
affixed or for neglecting to transfer or negotiate any such Hill as aforesaid ~vliereon- 
cancel snch St?mp. there shall not be sub11 acihcsi~re Stniiip as aforesaid, duly 

affixed, o r  if ally person, who ought as directed by this Act to cancel S U C ~  Stanlp in 
n;anner afo'oresaid, sliall refuse or neglect so to do, sucll persoil so offending in a:ny 

no person who shall tj&e or receive froill any other person any sucli Rill as 
aforesaid either on payment or as a security or by purchase or otherwise, shall 
be entitled to recover thereon br to make the same available for any purpose 
w!latever unless at the tilne when he shall so take or receive such Rill, there 
shall be such Stamp as aforesaid ai3xed'tliereon and cancelled i11 the ,manner 

. . 
. . ?  

. . .  . 

within the British Territories in India transfer or liegotiate 
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XI. ~f ally persoil shall affix or use an 

Penalty for use of adhe- kllowledge shall llalre been 
sive Stamp nrhich has been 
reluoved frolll a Kecel13fi, paper "liereon atly Rcwipt~ 
8tc. Excliange shall have been 

I>raft, Order, or Bill of Exchange, or illy pager 
Draft, Order, or Bill of Exchange &all iie'or be'i 
any person shall do oiCpractise or be concerned iri 
or device whatever not specially provided for by 
intent to defraud the Goverilment of any d u t y  impoakd 6f't&s Act upon Receiptr 
or up011 Drafts, Orders, or Bills of ~ x c h a n ~ e - e v ~ r ~ ' ~ e r s o n  so ;ifending in any 
of the said several cases shall forfeit a su$110t;'excee&hg two hundred Rupees. . ." 

XII. Except as otherwise pr,ovid this ~ c t ,  no Deed, Instrument, or 
-5 

Ftrwt w*it:g Writing for ty shali be pajrable under Section 
duly Stamped. I1 of $& Act, &@I beyreceived as creating, transferring, or . * *. 

extinguishin:! any right or- obligation, or $s evidence in any Civil pfo&e'&niing in any 
Court of Jtistice, whether established by Royal Charter o;other&se, or shall be 
acted upon in any such Court o*y any public Officer, or shall be registered in any 
public Office or authenticated by any public Officer, unless such Deed, lustrumeilt, 
or Tvritillg be upon a Stamp of a value not less than that i~lclicatecl to Ile proper 
for it by the saicl Sclicdule. Proviiled tliat every Deecl, Instrument, or Writills 

liable to Stamp Duty shall be admitted as evidence in any 
Proviso. 

Criminal proceeding, although it may not have the Stallip 

required by law imnpressed thereon or affisccl thereto. 

XIII. Pi7*st.-Deeds, Instruments, and Writings executed on unstalnped 

Deeds inadvertently ex- or insufficiently Stamped paper from accident, ignorance, 
ecuted on unstamped or in- 
aufidently paper inadvertence, mistake, or from other miavoidable cause, 
lnay be stamped nn pay- hc inq,ressed with the requisite Stamp or Stan~ps, on 
ment of proper Stamp Duty 
and penalty. application being made to the Collector of Stamp Revenue, 
after payment of so mucl~ as will make up the proper amount of Stamp Duty, and 
t,he penalties hereinunder stated, or eucli ~llitigated penalty as tlie local Govern- 
ment or any Board or Officer aut,horized by the local Government nlay prescribe. 

I'rovided always that the pay~nent of such penalty shall 
Proviso. 

exempt the persoil ii~alcing the same froni any other penalty 
p ~ o v i ~ l ~ ~ I  by this Act for such neglect or oi~~issiou, and that if ally such other penal- 
ty shall already have been iluxpsed, then the same shall be taken as far as it 
g;ocs ill rcduct,ion of any 1)enalt)r arising under this Section. 

u Second: 
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as aloresai 
be brough within 

yenalLy 11 exe~uurm vlL 

, , n a a n ~ u d o r  iami~icie11t1~ t,llirty CI&YS from the date of execution, the requisite Stamp.. 
baper and brought 
,psd nitllii1 tllir- 11111)~ be impressed 'on payment of' so much as will make up the 

ty days of execution. proper amount bf Stamp Duty an4 treble the a111ount of the 
deficient ~ ~ t g ;  if brought after thirty days from the dnt'e of execution, but with- 

Wndty 3 bsoughrwifi- in three months from that date, OM brought ~vithin six 
in three of exec''- months froin the time of this Act coming into force, the re- 
tion or six months of Act 
comlllg into fol%ce. quisite Stainp may be impressed on payn~ent of so mudl as 
will slake up the proper ainouilt of Stamp Duty and five tinles the anlou~lt of the - - - 

deficieilt Duty, or if not brought; within the t w ~  periods 
Pezlalty if not brought 

w i t t ~ n  t11e two peviodq last last mentioned, the requisite Stalllp nlay be inll>resseri nl: 
mectioned. paynlent of so much as will make up the proper amount of 
Stamp Duty and twenty tiines the deficient Duty. - 

Tl~i~d.--Pt shall be the duty of the Collector of the Stainp Revenue of 
i;olisctor to determine the District, or other Officer as aforesaid, to determine 

on payment of 
Deed ac.erecut- whcther, upon payment of tho penaltiei mentioned in the 

e? on nnstanlped or iusufi- 
ciently stamped paper shall 

last preceding Clause, the rquisite St.ainp shall be impressed 
be stanlped. on any Deed, Instrument, or Writing which shall have 

been esecuted on unstanlped or ii~sufliciently Stamped paper, and >the deci- 
, In what cases decision sion of the Collector shall be conclusive and final, except 

of Collector final. in cases in which he shall refuse to allow the Deed, Instru- 
ment, or mTritiilg to be Stamped. The Board of Revenue or other general con- 

ever, upon 
if paid, m 

letition, 
y order 

such part of it as they may consider proper to be returned. 

iiou~$~.-Sections 130 and 131 of Act VIII of 1859 (for simpl;fying the Pro- 

ialvhs,t c i o  cedire of the Courts of Civrl Judicature not established by Royal 
mhy receivc Deed kc, on 
paymeat of Dut2. 

Cha~ter)  are hereby repealed, and in lieu thereof it  is enacted 
a,t~d penalty. as follows :-In all cases under this Act in which a Collec- 

- tor x a y  impress a Stamp on payment of the proper amount of Stamp Duty and 
eed, Instru 

..s 

lent, or 
Writing which might be so impressed, on paplent  into Court of the proper 
amount of' Stamp Duty, and tile penalty as by this Section imposed. 

~&;r FW.-An entry of such payment and of B e  amount thereof shall be made 
%:Q.C< 

, and . shal 
ument, or 

also be 
Vri ting, 

arid 
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I 
I and shall be signed by a Judge of the Court. The Cburt shall at the end of 

every month make a return to the Collector of evenue of the -j,is- 
trict, of the monies (if any) which it has so recei shjllg between the 
monies received hy way of l~knalty and those rec by may of Duty, stating 
the number and title of the suit and the name from jvhorn SUCII 

lnonies were received, and the date, if any, and dssC&@on of the document, for *. 
the purpose of identifying the same, and the Court shall pay over the said monies 
to such Collector or to such person 'as he may appoint to receive the same. 
And S U C . ~  Collector or other proper authority shall, upon the production of the 
Deed, Instrument, or Writing, with the endorsement hereinbefore mentioned, 
cause it to be Stamped thereon with a Stamp of the amount paid into Court on 
account of such Duty. All the pr~visions hereinbefore contained as to the mitiga- 
tion or pa~rlmnt of penalties paid to the Collector shall be applicable to penalties 

paid into Corn%. 
f 

-a 
K~ unstamped or inst&- Sbth.--Xo Deed, 1nstrUment~or Writing executed on 

eiently stampai Deed Le. ~nstamged or insuEciently Stamped paper shall be Stamp- 
to be stamped except 
doresaid. ed at any time after the execution 'thereof, except as 

aforesaid ' 

Seventh.-The cost of transmitting all Deeds, Instrnments, and Writings re- 
quired to be Stamped under this Section, and the cost of re- 

C ~ p t  of transmittinq 
Deed kc. to be Stamped, gistering the same at the Post Office for transmission, shall, 
by whom to be paid. in all cases, be borne by the party applying to have such 

Deeds, Instruments, and Writings Stanlped. 

x<qhth..--The Government shall not be responsible for any loss or dama,ge 
which may occur in respect of any Deed, Instrument, or 

Government not respon- 
4ibleforloss or damage to Writing entrusted to the Collectors of Stamp Revenue, 
Deed. &c. and no person employed by the Government in the Stamp 
,Department shall be responsible for ally such loss or damage, unless that 
person shall d f u l l y ,  fraudulently, or by gross negligence, cause such loss or 
damage. 

provisions of this Section But no part of this Section shall extend to Bills " 
not to ~ n t e i ~ i l  to Rills of 
Exchange k c .  drawn in of Exchange or other forms oi orders for luolley &I-~T!?~L 

T lxr i~o .  , within the Biitish Te~~i to r i es  India, or to receipts fc)r 
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What stun recoverable 
son of any Deed, <nstr&&nt, or TVriting for whch an op- 

rider a Writing bearing an tional Stamp is indi4atmdc :to be proper by the said Scbe- 
optioilal Stamp. k. 

dule, than the larkest sbrn for which, if specially stated in 
a Deed, Instrument, or Writing of the same dehornination, the Stamp actually 
used urlder the option so given, would .be of sufficient value. And no such Deed 
Inrtrun~ent, or Writing shall be held by any Court of ~ u s t i c a o  be valid in res- 
pect to ally sum of money larger than that for which the stamp on the said Deed. 
Instrument, or mTriting T V O L I ~ ~  be sufficient. . 

S V .  Every person receivii~g payment of any sui-11 of Inoney, the receipt for 

Expense of providing which uncler this Act requires tt Stamp, shall, ir required, 
Receipt. Stamps, &c. give a receipt bearing the proper Stanlp indicated by this 
Act, and shall bear the expense of furnishing the same, and in case of ref1isa.l 
shall be liable to a penalty not exceeding one h~ulclrecl Rupees. The expense of 
provicling Sl;anip 01 all Bi.lls of Exchange, Lett~ers of Credit, Drafts, cheques 
011 Bankers or others, Promissory Notes, and other Orclers aiicl Obligations for 
the paylllent of nloiley made or drawn in the British Territories in India (not 
being Bonds or Iustr~uuents or Writings bearinn the attestation of one or inore 

3me by the p dra 5 the 

I XVI. Except within the local limits of the jurisdiction ofkhe Courts estab- 

Duty payable lished by Royal Charter, no Instr~unent or Writing of any 
under Schedule B. of the lcinds specified as requiring Stamps in the Sche- 
dule B annexed to this Act, shall be fileel, exliibited, or recorded in any Court, 
of Justice or Office with respect to which Court or Ofice snch Instrument or 
Writing is required by Schedule B to have a Stamp, or sliall be received or fm- 
nished by any public Officer, unless such Illstrument or Writing be upon a Stamp 
prescribed as aforesaid by the Governor-General of India in Council, and of a 

I value not less than that indicated to be proper for it by the said Schedule B. 

XVII. Everv ~~rovisioa contained in the Schedules 
this' 

.. L ' 

Act force 
,. 
x;.i: i. ': 

were contained in the body of the Act. 

XVIII. The Governor-General in Couhcil may, by an order to be publish- 
ed ill the Ca 
lower rates 

mitt 
sha 

such 
,11 be 

II -- 
'ct~'~?!@ltoi~~lcr exempt talcen on all or afiy of tlie Deeds, Iastru~uents, or TJrritijlg2 e %me;&c; ). , r 

+X*@ 9 
d k s %kSw% x hb 

specified ill the Sclledulcs to this Act, or altogether exemn$t 



t Officers for the 
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issue, the-name of the person to whom it is issued, and his ow11 ordinary signa- 
ture, on pain of a fine not exceeding one hundred Rupees. 

, XXII. Any vender who shall knowingly write a false da,te or name on 

' penalty for falseendorse- the back of any Stamp, shall be ponished by a fine not 
ment. exceeding five hundred Rupees, or imprisonment not ex- 
ceeding three months, or both. 

. Q 

XXIII. Every vender of Stamps shall, without delay, deliver any Stamp 

Delay by vender which he has in his possession for sale on demand by any 
is issuing Stamps. person tendering the value" in any currency which the ven- 
der is duly authorized to receive in payment for Stamps, on pain of a fine not 

+ 

exceeding one handred Rupees. 

XXIV. e Ally vender who demands or accepts for any Stamp any consi- 

Stamp ~ e n d e r  accc@ing deration other tllan the value thereof in. such currency a-s 
ally consideratioll other he is duly autllorized to receive in payment for stamps, 
than that authorized. 

sllall be puiisl~ed by a fine not escoodiug one lrnndred 
Rupees. 

C 

in 
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- . XXV, Any v&uder d o  demands or abcepts for. any Stamp any 9 
. I  

' - .  : . tydn. dXGkeding the value of such stamp, shall be 
Stalnp vendor accepting .., c o ~ i d e r a t i o ~ ~  exceed- by iml~risolnnellt for a period llot exceeding s '' SLal"l'. or bv a iine not exdeeding ten times the value 

- ., 
ed or accepted, or by both, and it shall be in .the discretion of the Court 
or Officer pasing the sentence to direct the value of the excess to he refullded 
out of such fine to any person from wlzorn such excessive collrjderation may have 
been 'accepted. ta 

XXVI. Any vender or other person m-110, after ally period which may 
have been appointed by the Governor-General in Coullcil 

Illegal sale of old Stamps. 
for the coillnlencement ofthe use of new Stamps, sells any 

old Stainps, shall be p~uzished by a fine not exceeding one l~~mrlred Rupees. 

XXVII. If any vender refuses or onlit,s tao reiicler any accounts required 
by -the provisions of any bond he nlay have entered iiitu, - 

Stamp vender refusing 
or omitting to render or to pennit the Collector of the Stamp Reveilue of the - BCCOLU1tS, 

District or any Officer duly authorized by hiin to inspect 
his accounts, or to exanline the store of Stamps in his possession, it sha l  be lawful 
for the said Collector to proceed against the said vender for the recovery of the 
value of the balance of Stamps standing against the vender ill the books of the said 
Collector, or for the recovery of the balance of money standing against: the said 
veilder in the said books, -in the same manner as Collectors of Land Revenue 
are autl~orized by law to'proceed againsta persons o~t.ing Reven~~e  or r e i ~ t ~ t o  
GOT-erimzent. , 

XXVIII. Any vender who, ~111011 the deteriiliizatioil or resignation of his 

Delivery of Stamps kc. 
license, does not, within such reasonable time as shall haye 

by vender on determina- been prescribed by the Clollector of the Stamp Revenue of 

I - 
don of his license. 

the Distria, make over to some Officer duly authorized to 
** - 

-' receive them, accounts of all his transact,ions in relation to Stamps, kept accorrling 
&-< 
a.S- to the provisions of any bond he may'have elitered into, together with any Stainps 

* 
&: - remaining, or which ought to be renlaining in lris hands, and ally balance of 

&+>>- - 
cash ~~rl~iclz may be clue from hinl to Govei-nment on the a l p ~ - e  inentioned 

f$iiYijiS, ;a9counts, , shall be liable to a fine not exceeding five hundred Rupees ; provided 
that 110 vender shall, bs7 the ;~avilzeizt of such fine. be e x e m ~ ~ t  frolri -- .,, ---:3 - 

~~%+-d~%.P"isllluellt pro\;ided by lam for any 'emhezzlemei't of ~rhicli he may ha1.e pg%qjj~p;g;ilt) ,, 
$#&& hza ,* , or froln such proceediilg as 67 SeLtioil XXVXI of this &let the 



c ! 

Aa'Ii %a. XXXTTI OF i86'0. 
Y w 

Collector of the Stamp Rweritbe'~f..tbe District is! empowered to adopt for the 
recovery of the value of an$,&am~~dx haliince of cash reinaiiriirg in the han(ls 
of or standing against such q e & w + *  m, 3. t s i 

<. L .  < 5 :* **%<.. 2% - - 1 

- ,:~:*:;;S@;.:'.py -9 3,:~ 1 ,Y. . 
1 S S I X .  Upon -&&,-i&&;df sliy*xebder, $is executors or adi~~inistrator~, 

"G"' 
o n  i e a h  or stavlp llmi - ' bi&@&e thete lid ho 63eluto$.-os administrator any other 

der 
Stamps WA ~ ~ ~ p ~ & * & ~ . B ; r ~ c r r m  Ii>&h;81,1a~&~&&, upon demand being be delivered &"a d d p  4: , T: >G ;- a 

authorized officer: , rw~n~fe %nectar of=$ $%am@ Revenue or any Officer 
duly authorized by hfm, make eyer within a he&o&ble time to such Collector 

. or Otfi*~ any Stamps which thedeaeased vendei may haGe received an6 not.have 
issued at the time of his death, and anjr~ewunts~of the transaitiolls of the deceased 
vender in  relation^ to 'Stamps which may %ve been kept accoi.ding to the provisions 
of any bond such vender may- ha,~e.%'t&ed iatq of which. Stamps and accounts 
sucli executor, administrator, or .othei^person may have:the possession, or be able 
to obtain the*possessi@, a~&,pgh s fw  a. fine, not -e%c4edqg fiye hundred. Rupees. :* 

i r . r  \ ., . c . i .5 * + <  .v 
a > 

XXX. ,In any if the cases specified in the pracediog Sect?ons the Collec- 

procedings agaitlst tor of the Stainp Revenue of the . District inay call upon.. 
snretiesof Stampvender. the surety or sureties of the vender, or any of thenl, tco 
make good the value of the balance of Stamps standing against the vender 
i11 the books of the said Collector, or the balance of money stailding against, 
the vender in the books of the said Collector, and on his or their failure to do 
so, may proceed against all or any of theill for the recovery of the value of the 
bal~plce of Stamps or for the recovery of the balance of nloiley as aforesaid, in 
tlie sanle illanner as Collectors of Land Revenue are authorized by law to pro&ecl 
against the sureties of persons owing Revenue or rent to Govenlment. 

XXXI.  No person not being a liceilsed vender of Stainps duly appointed, 
vnliceused sale of shall sell any Stamp unless it has been in an authorizecl 

S tamp.  manner obtained for use a i d  not for sale, under paill of 
3 filie not, exceeding one hundred Rupees ; provided that notl~ing in this Section 
shall be held to apply to any adhesive Stamp. 

XXXII.  Fi?.st.-If any stamped paper, parchment, vellum, or the like, 

Herlemal of or after having been obtained ih the regular inanner, shall 
spatled Stamps. .' have become damaged, spoiled, or unfit for use, either bv 
acy- accidellt happening to tjhe same. or because of error in tlle clra~ving ~ 1 )  or 
cop! in8 aity Instr~unent 01 Nri:iting tliereul~on, ~ 1 1 i c l ~  l~ciilg clisco~-ered bcroi o 



led by such In- 
- T~%E%+Q ra ' 8 ; 
,5F 50 &ail, or when by the re- 

rume r or 
Not 

Writing it 
es,  ills of 

W y e e o r  person acting on his 
m rs, -"- 
~ , & ~ + ~ u g h @ t o  use, and in the cace 

*r-- 

:=by& for acceptance ; in 
.r .I. -., - .. 
~t&f3~$iee@~.of the Stamp Revenue of 

~ i & v ~ r y  &ing made of the 
'&, .sp&ed, or rendered .-, =". . *<* 4 

WBS. 64 f;@d ,mhe to be  delivered 
s-g " 7  I ..i, 

% v , , = - = ~ c h  
i e9r%le or qglesao damwed, spoiled, or 

e, _Qr td,h;~ representablve, upon paympt of the value of the - * , I  

hell t ,  vellu.m, or other matenal on wkeh the new Stamp may be 

d, renders the same 
e pa,yty or parties 

has failed of the purpose ihtkn 

R-; : 

; .:. But the rule contained -in this Section shall not extend t.o Bills of 
g2*-+:;,.;',. . . 

. : .  
&nge drawn in sets, of which any one of the set may have been delivered - -,. < . id  :~~> 2 .;:: : , ; . , 

. '@ .&be-payee, b .. 

Second.-The owner of any Stamp which may be damaged, spoiled, or ren- 
dered unfit for use as aforesaid, shall prefer his application 

Application for renewal. 
to the Collector of Stamp Reveuue of the District in which 

he may have purchased it, and if the Collector be of opinion that the application 
ought to be complied with, he shall deliver or cause to be delivered, subject to the 
provisions of this Act, to the party or his representative, a Stamp similar to that 
which has been damaged, spoiled, or rendered unfit for use. Provided that the 
application be made within one year of the period when the Stamp may have 
become damaged, spoiled, or rendered unfit for use. 

~ X X I I I .  Any person who fraudulently counterfeits any Stamp! or who alters 

Fraudulently counter- any Stamp with the intention that it- shall pass for. st 
feirngOruttering stamps. Stamp of greater value, or makes or uses any die for either 

e above purposes, or who fraudulently issues or exposes for sale ally cou~i- 
who 
sllal 

uleiitly uses 
~ ~ u ~ i s h e d  by 

@&iD."s.ent ~w5sg2ki . . . wit11 or witllout ]lard lallor for a term not exceeding four years or 
& - ? E g ~ $ ~ ~ ~ a ~ i ~ l l  for a term not exceeding s&efi years. &. .*$8$.,%-*%> 8 .(, 

~q29~~~gggg~~,t.:-~ - '-. .,=.&: ,&,, q$y ..... . , .. ,. .. . : ,, XXXIV. 'No 



B XXXIV. No Justice of the Peace or any Officeq before whom an affidavit 
i 

s,~,, on celfain a&- not made for the immediate purpose of -being filed, read, 
davits. f f r ,  

or used ill any court of Laov may be taken, shall re- 
ceive or attest such affidavit unless it be written on a ' ~ t ~ r n 5  of not less than the 
value prescribed in Schedule A annexed to this ~ c t :  

XXXV. From the time when this Act sh& come i*to force, i; all cases 

Conveyance to state 
of the sale of any lands, annuities, or 'bthei property, real 

tr111y the amount of the or personal, moveable 01- i m m ~ v e a b ~ ~ ; ' ~ r  of any rigbt, title, 
purchase money. 

interest, or claim in any such prop&&, w h e ~  a Duty is*inl- 
. r e l  

posed by this Act on the conveyance thereof, the fullA *&e"dr .* . &813s&eration 
money dSectly or indirectly paid or secured or agreed &'%e paid for the same, 
shall be truly expressed and set fort11 in words at len@Qin i%g$iincipaJ. Deed, In- 
strument, or Writing, whereby the property sold s h d  ~d '&$&ed to of vested in 
the purchaser or in any other person; and if the futl ~ ~ d & a s e  or considkration 
money s h a  not be Mly and tmly expressed and set fd;th'in Lh<"d&er dotie 
directed, the pur'chaser and siller shall each forfeit a s& not' exceeding f;ve 
hundred Rupees, and be charged with the payment of five times the amount of 
the excess of Duty which would have been payable for the said Deed, Instrument, 
or Writing in respect of the full purchase or consideration money, if the sane had 
been duly expressed i~ the said Deed, Instrument, or Writing beyond the amount 
of Duty actually paid for the same. 

XXXVI. If any person shall knowingly and wilfblly insert or set fort11 in - 

Penalty if person em- 
such Deed, Instrument, or MTriting, any less amount than 

ployed to prepare a Con- the full and true purchase or consideration money directly 
veyance inserts a less sum 
than the true purchase or indirectly paid or secured or agreed to be paid for the 
money. same, he shall incur the penalties prescribed in'the last 
preceding Section. 

XXXVII. No person shall be proceeded against for any offence affecting 

Prosecution only to be 
the Public Revenue under this Act except at the suit or 

by Collector of SblnpRe- prosecution of the Collector of the Stamp Revenue acting 
venue, &c. 

under the orders of the Board of Revenue, or other Au- 
t3holity charged by Government with the duty of carrying out the provisions of 
this Act, or other Public.OfGcer duly autholized by Government. 

Offences 
&lagistrate 
tllc Peace. 

cognimble by X XXVIII. Every offence punishd3le by tlti~ Act, 
or Justice of except the offences punisllable by Sectioll XXXIII, sllall. 

be tried by :my llagistrate or Justice of the Peace. 



XXXIX. The offenc 

.! *&.- . 
+? 

X~II  shall be tried by 
over the same: ~vlzether it 

or ot,lier Officer. . . 

- - -  - , , ~ ~ s $ i : , ~ $ * ~ ,  g \ ' ., . - <  .:;.T.'T.'T.'c* " i ,. ' . .. . , &,L*%z. z :.? > >> ; , . . . '3. 

XL. If ally person sen&ncedl.-teq 

Imprison~nent in case of slldl not &@$&$&/ to which he shall be sentenced, it 
non-payment of fine. shall be lawfa $ 6 ~  &e iOfficer or Court who tried him, to 

' issue his or tlieir warrant to levy the &noun$ by distress and sale of the goods 
the par fined, or to sentenceithe offender to imprisonmellt until 

the of tlie fine, or~the e X P ~ &  of $term to be assigned, not exceeding 
three months, whichever shall first take . . 

S L ~ .  Througl~out this Act aizd the Sclledules annexed to it, the word 
:n the colltrarv shall amear from the 

I ' I I I Interpretation. 
context, is used to signify a stamped piece of paper or otlier 

'' Skllip.'' 
st<a~l~ped material for writing on; the term '' Rill of Ex- 

' %ill of Exchang~." 
change" slzall include a Hooiidee or any other Iizstrument 

T'alue." of a like nature ; ancl by the " value" of a Stamp is meant 
a sum indicated by words or figures duly impressed upon 

suclz piece of paper or other materials. 

XLII. This Act shall coizze into force froni tlze 1st 
Comr~eucemeut of Act. e n  , ., ,,,-&A 
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.&?, No. XXXVI OF 1860. - I 

SCHEDULE A. 

S'tc[t?jiny Deeds, I t ~ s t ? u m ~ n t ~ ,  and Ifiiti7zys wlticl~ ~ ~ e ~ u i r e  Stamps, and i7zdicating tile pl.oper 
Stantps for those Deeds, rnstrunze?zts, and m%thzgs. 

L 

1. Agreement, I k a r ,  or any hIiliute or 
If emorandurn of an Ageement ; such Agree- 
ment, Minute, or Memoripdurn not bcing 
otherrise provided for in t ~ i ~ c h e d u l e ,  ~vliether 
the same be o 

If for an annual or any periodical payment 

If for tlie performailce of any legal act, or 
for a purpose not restrict,ed to, nor specifying 
any amount . . . 

Agreements for loans by Bankers made for 
short periods upon the deposit of Notes or 
other Securities of the Government of India, 
with or without a deposit of thc Acceptance 
or Proinissory Note of the borrower, provided 
that no such agreement is drawn in the form of 
a Bond or of a Bill of Exchange or Promissory 
Note or in any such way as would render it a 
negotiable 1nst.rument passill3 by endorse- 
ment, for whatever amount, in case such loan 
shall not exceed one month, the uiliform Stamp 
of . . , 

$ , 

(The saGe Stamp as for a ~ o n d  for the 
amount of ten years' payment, or of tlie 
total sum secured if less. 

An o ~ t i o n d  Stamp-See Section XIV of 
tlie Act. 

And in casc such loan is for a period exceed- 
4 Rupces. 

ing one l l l~~ l t l l  or not cxccccliiig t h e  mollt~ls i - 
I 



Assi,*ments, if not of the nature speci- 
der the heads of Conveyances and Set- 
ts, nor specially exempted- 

. . 

In other cases . . . 8 Rupee?. 

EXEMPTION. 

All transfers by mere endorsement of Bills 
of Exchange, Promissory Notes, and other ne- 
gotiable Instruments ; and of Bills of Lading ; 
and transfers by Assignment. of Policies of 

4- Bills of Exchange, Letters of Credit, 
Drafts, Cheques on Bankers or ot,hers, Promis- 
sory Notes, Hoondees, and other orders and 

. 



ACT No. XXXVI OF 1860. 

PROPER STAXPS. 

Foreign if drawn in 
Inland and sets of three, each If payable at any period not exceeding one 

if drawn year after date or sight, then- to be Stamped. 

Bills 
Above 

9 )  

not exceeding 100 Rupees. 
100 and ditto 250 ,, 
250 ditto 500 ,, 
500 ditto 1,000 ,, 

1,000 ditto 2,500 ,, 
2,500 ditto 5,000 ,, 
5,000 ditto. 10,000 ,, 

l0,ooo ditb 20,000 1, 

20,000 ditt030,000 ,, 
30,000 and upwwds, 

1- ---- - 
Rs. As. 1 4. As. 
0 1 '  1 

0 3 0 1 
0 6 0 2 
0 12 0 4 
1 8 0 "  8 
3 0 1 0 

6 0 2 0 
12 0 4 0 
18 0 

B 

0 
24 0 0 

I .. 
I .  

,> 

lhe lnstnvnents desmibed m'".. 1  be s a q r  ~ ~ m p  8s for Gongs for tbiyry- 
4, payable at a period exceeding one year after mest Q~ the amount. 
date or sight, ... 

i 

6. Bills of Lading of or for any Goods, A/- 
Merchandize, or effects to be exported ... 0 4 i for each part of every set. -4 

7. Bills of Sale-See Conveyance and 
Mortgage. 

8. All Bond$ or other obligations for the 
- payment of any definite or certain sum of 

money not otherwise charged for or expressly 
exempted from the payment of Stamp Duty in 
this Schedule. 

If for any sum not exceeding 
Above 50 Rs. and not exceeding 

,, 100 ,, ditto * 
,, 200 1, ditto 
,, 300 9 ,  ditto 
,, 500 ,, ditto 
17 

700 ,, ditto 
,, 1,000 1, ditto 
,, 2,000 ,, ditto 

l% 

50 Rs. 
100 ,, 
200 1, 

300 11 

500 11 

700 ,, 
1,000 ,, 
2,000 ,, 
3,000 ,, 



I 1 801000 71 ditto 11001000 ,, 1 200 0 

ACT No. .XSXVI ~3 1860. 
- 

rN <*m,,- u_- - W>l.'\ rr-' * 1 2  P n n n ~  STAMPS, 

-- 

Above 3,000 Rs. and not exceeding 5,000 
, r  5,000 17 ditto 
7, 10,000 1, ) ditto 
1, 20,000 l l  ditto 
1 40,000 71 ditto 601000 ,, 125 . -* 0 

71 601000 ,, ditto 80,000 ,, 150 0 

And for every further part of a lx, 
And for every further full lac, 

9. Bonds or o t h r  obligations, conce&g e saiab S h m ~  as for a common morley 
respondentia and b o w ,  , .  Bontl for the like amount. 

10- Bonds or 0 t h ~  obligations given as as for a Bond for the pay- 
cwity for the trakfer of Government engaged to be paid 
ties 0; Stock of public C O ~ P ~ Y  or of the value of the 
delivery or a c c ~ ~ k  for m a t t e  or kansf erred. 
capable of b e k g  dl, ... 
11. Bonds or other a Bond foi the 

or any periodical payment, not 
upon any principal sum 
whether for a fixed or for secured, if less. +. 

12. Bonds or 
amount of the 

. . . 
h limited sum. 

execution of an office or work, taken by indivi- An optional Stamp-See Section XIV 
duals, and all other Bonds not otherwise speci- 

2 - 2 P-- 

collateral s ea  

r Money Bonds, or as security Contract, Covenant, or Agreement, if 
the performance of any other contract, of value not exceeding eight Rupees ; 

reement not being for the pay- otherwise a Starnp of eight Rupees. 

When the amount is limited to a certain sum, The same Stamp as for a Bond for the __ , 
-- - - 

payrnpnt of suc  
13. Bonds or other obligations for the due 7 

14. Bonds or other obligations taken as 
- - 

lrity with some Deed or Instm- I ent executed on the Stamp prescribed for I The same Stamp as the Deed, Instrument, 

:Y, the transfer of property, or ,I I 
A L ,. 

f any pecuniary demand, . . . ( j 
. ... . --.- .. 



, - 
ACT No. X X % ~  f - i ~  1860. 

' 

PROPER STAMPS. 

15. Security Bonds or other obcbtions 

a Court of Justice, 

on b o a d  of .such Ship -or Vessel, 
" \ 

17. Composition Deeds or other Instru- 

I B 
ments of composition between a debtor or 8 Rupees. 
debtors and his, her, or their creditors, ... 

18. Contracts and Deeds, if not otherwise As agreements. 
specially provided for, 

19. Conveyances or Deeds or Instru- 
ments of any kind or description whatsoever, 
executed for the sale or transfer, for a consi- 
deration, of any lands, tenements, rents, an- 
nuities, or other property, real or personal, ' 
moveable or immoveable, or of any right, title, 
or claim to or upon, or interest in, any lands, 
houses, rents, annuities, or other property, 
that is to say, for or in respect of the princi- 

pal or only Deed, Instrument, or Writing 
whereby the property sold shall be conveyed 
to or otherwise vested in the purchaser or 
purchasers, or to some other person by his, 
her, or other directions. 



I . ACT No. ' % ~ ~ ' V Y ! &  X&O. 

When the purchase or consideration money 
therein expressed or denoted shall not exceed 

1 I. Rs. As. 

one hundre? Rupees. ... 1 0 

Above 100 Rs, and not exceeding 2 0 0 ~ a .  2 0 

) y  200 ,, ditto 400 9, 
4 0 

,, 400 ,, ditto 800 9, 
8 0 

9, 800 9, ditto 1,200 ,, 12 0 

,, 1,200 ,, ditto 2,000 ,, 20 0 

,, 2 , m  ,, ditto 3,000 9, 
30 0 

,, 3,000 ,, ditto 4,000 3, 
40 0 

4,000 9, ditto 5,000 9, 
50 0 

,, 5,000 ,, ditto 7,500 ,, 7 5 0 

,t 7,500 ,, ditto 10,000 9, 
100 0 

,, 10,000 ,, . ditto 20,000 ,, 150 0 - 
,, 20,000 ,, ditto 40,000 ,, 200 0 

97 40,000 ,, ditto 60,000 ,, 300 0 

.. 60,000 ,, ditto 80,000 ,, 400 0 
ditto 100,000 ,, I 500 0 

further, 50,000 9 9  206 0 
Or part thereof, ... 100 0 I 
Conveyances when the cornideration is The SaIne Stamp as for a Conveyance when 

nuity, the purchase money is equal to ten 
times the annuity. 

Conveyances of any kind whatever not The same Duty as would be charged if a 
otherwise charged, if the value of the consideration in money equal to such 
conveyed or of the consideration for the Con- value were expressed in the Conveyance 

-veyance be stated or appear on the as the consideration thereof. 
Conveyance, ... 

I If no value appear on the face of the Con- 

i Fifty Rupees. 
veyance, 

 NOTE.^^^ of several Deeds, Instru- 
ments, or Writings, a doubt shall a~ise which is 

. . 

the principal, it shall be lawful for the parties to 
determine for themselves which shall be SO 

eeme d. I11 all cases, however, where there 
more Deeds than one, every other Deed . I  , . 

e prhcipal requircs the same Stamp 



-- -+ =4 

as the prillcipal Deed, if of value not ex 
ing eight Rupees (which &all be tEe 
mum Stamp for collateral Deeds), and all sdeh 
collateral Deeds shall specify by their co 
which other is the principal Deed by 
the Conveyance has been effected, certifykg 
that it is executed on the proper Stamp. J 

Transfers of the shares of any Banking ';. 

poration or anys Joint Stock Cowany, Rupees. Alznas. 

endorsement or otherwise, when the 0 4 
nominal valuc of the share so transfel~ed 

. ..' not excccd 100 Rupees, per share, % "- 

When the value exceeds 1 9  Xis. and' nab', 
200 Rs. I. ..# 41 - 0 

8 
a 

When the value exceeds 200 Rs. 
300 Rs. ... 0 12 

1 
When the value exceeds 300 Rs. and not a o 

400 Rs. .-. 

and for every additional value of 100 Rs. a fur- 
ther Duty of 4 annas, and for the transfer of 
every quarter or half of any such share, a cor- 
responding rate of Duty. 

I All transfers of subscription to any of the , 
- 

I 
Government Loans, or other Government So- I 
curities. I 

.20. CO-PARTNP,R~HIP.-D~~~S or other 
Instruments of, . . . 

I 21. COPIES.-Copy or Ext~act  of any Deed 
.or Instrument attested to be a true copy or 
extract and furnished for the purpose of being 

same ~~t~ as prescribed for the ori- 
given in evidence for the i.eco\ cry of any suln 1 

J 
ginal Deed by *is Act. 

of money, property, interest, or right secured . , ,  
* ' 

t11ereby ... 
F 

C 



22. TVhere such copy nlay be made for the 
security or use of any person not being a party 
to, or taking any benefit or interest immediate- 
ly under the agreement, contract, bond, deed, 
or other instr~unent. ner qheet 

- - - - - -  

Rupees. Annas. 
0 S 

23. Copy or Extract of any Deed, Instru- 
ment, Schedule, Receipt, or other matter an- ? 0 
nesed to any agreement, contrait, bond, deed, 
:)r other instrument, per sheet . . . J 

6 

24. Copies authenticated of any records, 1 
letters, accounts, statements, reports, or other \ 0 

For copies ofsRevedue ,and Judicial Papers 
to be given from the Courts of Justice, Reve- Ske Sclledu 

nue Ihtcherries, &c. , ... I 
Copies of papers which Public Officers are 

directed by any law or general regulation to 
make, require, or furn'ish, for which Stamps are 
not specially required by this Schedule. 

25. Deeds of gift and dower whether to I * 
take effect on the instant, or at a future period, The same Stamp as for Conveyances. 

determinate or indeterminate . . . 
26. Deeds of any kind not otherwise par- 

As Agreements. 
ticularized in this Schedule ... 

27. EXCHANGES.-Any Deed or Instru- 1 
men' whereby any re' ~ r o l ) e r t ~  shall be con- same stamp as for convey an ces. 

veyed or surrendered ill exchange for other 
property- . . , 

enlents to cultivate, produce, t Shall be charged on the ainount advanced 
ive any article of coinmerce iu 

at the rate of Bonds. . . . 



ACT No. XXXVI OF 1860. 

PROPER STABIPS. 
-- 

Deed of Sale for a suln of the amount of 

contingent, in consideration of a sum of money such consideration. 
p d d  in the way of premium, fine, or the like, 
i f  without rent 

inium- 
- _ D _  

- - -  
Rs. As. Rs. As. TVhere the rent calculated for a wllole year 

" shall not exceed 24 Rupees ... 0 4 0 8 

Exceeding 24 Rupeeq but not exceeding 50 I&. fl 8 0 12 

50 7 ,  * 7 ,  7 ,  100 ,, 0 12 1 0 

,, 100 ,, ,, 250 ,, 1 02 2 0 

7, 250 ,, 7,  \ 500 ,, 2 cr, 4 0 

9 ,  500 9 ,  1 7  1,000 ,, 4 0 8 0 

7 ,  1,000 ,, * ,, 2,000 ,, 8 - 0 16  0 
3 

,, 2,000 ,, 7 ,  4,000 3,  1 6  0 32 0 

,a  4,000 ,, 7 )  6,000 ,, 24 0 48 0 

7 ,  6,000 ,, 1 1  10,000 ,, 40 0 80 0 

,, 10,000 ,, 7 7  25,000 ,, 100 0 200 0 

9 ,  25,000 3 ,  7 7  50,000 ,, 200 0 400 0 

and for every additional 25,000 or part thereof, loo 0 200 0 

31. Any lease of lands, houses, or other real 
property at a rent for an and Stamp as f;r a lease for u 

without any payment of any sum of money by one year. 
way of fine or premium o . .  

32. Any Lease of lands, houses, or other 
real property, stipulating for a rent, and grant- 
ed in consideration of a fine or premium . . . 

Stanlp of value equal to 
values of the Stamps for a 
ance in consideration of the 
a lease for the rent. 

the joint 
Convey- 

fine, and 

I 33. The counterpart of any Lease, or a 
Tiubooleut or the like The saine Stamp as for the lease. 

I ESEMPTIORS. 

i All Leases, Pottahs, and IIubooleuts execut- 
ed aid exclia~~ged wit11 ryota and other actuil 1 



ACT M 

cultivators of the soil, provided that no fine or 
p~ernium be paid and no Security Bonds ex- * 

, * 

ecutcd as part of the same transactions. 

(POP Ji5adras and Bonzbc~~.)  1 

Every Lease and its counterpart (Pottah 'and 
liubooleut) or other engagement contracted 
between landlord and tenant, relative to lands 
sul?ject to the payment of Revenue to Govern- 
ment. 

34. Letters, or powers of Attorney, hfook- 
tarnatnahs, &c., not being of the kinds ;ioldd- 
ed for in Schedule B- I 

Rupees. ,4nnn.s. 
For the performance of any special act or 

acts, or of the acts connected with any onc 8 
particular suit, case, or transaction . . . 

General, that is not restricted as above I 
I' 4 0 

Warrant of Attortley to confess judgment, 
or Cognovit, unless taken as collateral security 
for the payment of any sum of money secured The same Stamp as for 

by another Instrument stamped with an ad- 
* valorem Stanlp under this Act, ... 

collateral 
* 

security 
6 

above 
. . . Five Rupees. 

NOTE.- For Wakalutnamahs, Mooktar- 
namahs, and other powers required to be 
filed for the conduct of suite, regular or sum- 1 . -  mary, or proceedings ' of any kind pending See Schedule (B). 

belore the Courts of Judicature or before the 
Revenue Authorities . . . 

35. Letters oC license fro111 creditors to \ 
Rupees. A?zrzao. 

R 

R Bond. 



ACT KO. XXxVI oP 1860: 

36. R ~ O R T G A G E S . - L % ~ ~  deed of mortgage 
or of coi~ditional sale with CE ~ i i l l o u t  posses- 

sion given, of or for any lands, estates, or pro- ( I 
perty, real or personal, intended as a securit i !  The same Stainp as for a Bond for the 
for inoney due or to be lent thereupon ; nls0 a119 payment of the amount due or lent. 
deed or contract accotnpailied with a deposit 
of title deeds to any property, where the same - 

may be made as security for l?aymerlt of money I 
due or lent at the time, ... 1 

37. Re-eonreyance of mortgaged property, / The S t h l p  as for Assignments. 

38. Release of an equity of r same Stamp as for Conveyance: 

39. Deeds of 'mortgage, or the I w 

as security for the transfer of G 
Securities or for the payment of an annuit e SCanlp as for a Bond for the 

for fixed period, or for the del lllent of the total alnollnt assnrecl, 

future date of any matter or thing the bo726 .fitZe value* 

being valued, 

40. Deeds of mortgage given for the The same Stanlp as for ten times tllc 
secuiity of annuities for an indefinite period, annual 
such as life annuities, 

Where it may be stipulated that the a l n o ~ ~ n t  1 ~h~ same stalnp as for deeds of 
secured by such mortgage shall not exceed a of sucll limited sum. t '4% 

certain sum, ... 
where  the total amo-,jnt secured by tile An "ptional Stalnp-Sec Section x1V of 

mortgage is unlimited, . . . ) tlre Act. 

7 Where a Bond may have been already 
taken for the amount secured, or- where from 1 The same Stamp as for the Bond or other 

Instr~unent, if of value not exceeding any other cause the mortgage shall act merely 
eight Rupees; otherlYise a Stainp of as a collateral security to some other transac- , 

tion in which an Iastr~ulnent requirillg a Stamp eight Rupees. 
J has beell executed, . . . 

TYhere there are more Dcecls than olle 1, 
l*cquirecl to execute t,llc lllortgagc ill t,lle I The same Stan113 as ior the principal Deed, 



0 8 
Exceed 

0 
9 ,  ditto 400 ,, I :  0 
7 9 ,, ditto 600 ,, 0 
7 7  ,, ditto 800 ,, 6 0 
9 ,  ,, ditto 1,000 ,, 8 0 

And for every additional four hundred 
Rupees, or part thereof, ... 2 0 

When the snbject of the  arti it ion, consisting 1 A Stalllp of value equal to the joint values 
property than 1 oCf the Stamp which woul~l have been 

le subject 
rided with 

of 
the 

par1 
: just 

;ition 
pro- - 

t 
- - 

purpose of compensating any difference from portion, and of the Stamp for a Con- 

just proportion in the partition actually made veyance or Deed of Sale for a sum equal 

of that subject, "' J 
to the a m o ~ n t  so paid, or agreecl to be 
paid, for the purpose-of compensating 
the difference therefrom. 

'ance 01. Insurance, or * 
c, ~y wnatever name the same 
whereby an Insurance shall 

any life or lives, or upon any 
; upon any life or lives- 

n of one thourailcl Rnl~oes 'nd I Ruaees. A ~ T L ~ L S .  
1 

@ws#$~ie%cG- and every frzctional part of one . $j~~fis'ft$d~~&i~ a%gc<-~a~fi 1". q, ees, 
,,. =* J--~.?<-&L . . .  I n 



ACT No. XTF-VI OF 1864. . , . .  . 

ed for. Provided always that this exemption 
shall not csteild to receipts or acknowledg- a 

m e n t ~  for sums paid or deposited for or upon I 

- receipts or acknowledgments, by whomsoeve 

45. Schedules ref 

7y11icll the valne shall be indetemlinate, 
an optiollal Stamp-See Section XIy  

TT7ills, Test arneats, and the like, +together 
with Deeds merely declaratory of trust or 

appoiutment or apportionlnent or otherwise: 
in esecutiol~ of powers or pursuant to any 
previous Settlement, Deed, or ?Till. 

Deeds, Instruments, and ?Vritings of any 
kind, in  wllich Government, or any Board, 
Commission, Court, or Public Officer may, j 
in a public capacity, be a party, do not require 

* Stalnps. 
I 

NOTE.--T~~ foregoing exemption does not 
estelld to Deeds, Intrun~ents, and Writings 
executed to or by the Court of RTards, I,ocnl 



if  the value of the Stalnpsused amountito the 
., - 7  - 7  

Z amin) whether of specified amo~ult or with a 
penalty of a specific sum of money or of indefi- 
nite amount, when funlislled and filed under 

Agents, or Officers acting under their authority, 
or to or by ally Adlninistrator General ; neither 
does it estend to pales made for the recovery 
of arrears of revenue or rent, or in satisfaction . 

ip 
of decrees or orclers of Court, in wlzich cases 
the purcllasers shall bc r e q ~ i i c d  to pay, alodg 
with the purchase money! the price of the 
requisite Stamp, or else provide such Stamp, 
and shall receive from the Officer conducting 
the sale a Dced of Sale (~~enamalys)  executed 
on the uroper Stamp. 

value required by the bchedule. 

Deeds for Securing gifts or dispositions 
made by previous Settlements, Deeds, or Wills. e 

SCHEDULE B. 

Re fenrd  to i n  Section XVI  of the A c t ,  containirzg the Spec$cation of DstieJ dal,geable 

E Lazv P c q e ~ s .  . 
1. Bail or Security Bonds (I-Iazir or Fial 

.. . 11 

Petitions. 

Special ostler of n Civil Court or of any Revcnue ( *% u '7; 
Officer exercising Judicial powers, ... j 

% < +- , .. 
&'A 

-i-, 

, 2. Copies of J;dgments and Decrecs when h Rupees. dlnins, 



T;Sihen passed in th 
dl.damlut in any regular suit-per s&et, 

3. Copies of Revell 
ceedings or' Orders, or 
Statements, Reports, or 
cord and taken out for use 

' 
left on proceedings in pl 
drawn-per sheet, 

And each sheet shall 
ceeding that fixed fa-. GOD 

the Stamp 0 %  
side thereof on 

4. Mooktarnamahs, Wakalutnamal~s, and 
other powers, filed or presented for the con- 
duct of suits, regular or summary, of cases or 
proceedings of any kind pending before ally 
Civil or Criminal C o ~ r t  or before the Reve- 
nue Authorities- 

i When presented to any Sudder C O U ~ ,  . . . I 
When presented to any Board of Revenue 

or Board or Co~umissioner of Cistoma, Salt, 
and Opium, ... 

When presented to any Court, Civil or 
Criminal, other than the Sudder C o ~ ~ r t ,  or to 
any Collector or other Revenue Officer, ... 

hlookhtarnamahs executed by Officers or 
Soldiers of the Army. , 

Cotu~sel admitted in any case by any cri- 
minal Court to ilppcnr 011 behalf of a 
~ ~ i t l i o t l t  a written Mookhtal~namnh. 



ACT KO. XSSVP OF 
, . 

5 .  Petitions of appeal not being from.an 
ordcr rejecting R, plaint or fro111 a doc.rcc or or- 

der har ing by any law the force of 8 decree; 
- petitions er  applications presented to any Civil 

court,  ill relation to ally inattcr cognizable by i 
such Court, sllall be n ~ i t t c n  iil-mn Stalnp pnpcy i i 
of thc following v~l luc~  inamelr., 

When 171-essntcd to the Snddcr Court., . . . 

SPECIAL RULE FOR BESQAL. 

ally of the li;xemptions of this Schedule, pre- 

Petitions or appl:.cations not f a l h g  within 
any of t,he Exemptions of this Schedule, pre- 
sented to any other Crirninal Court or to any 
other Revenue Office, 

GENERAL EXEMPTIONS. 

Moonsiff s Court iu relation to any suit or 
of an aalotmt or ralue less than fifty ltupecs, 

-4pplication.s for the sulnnlons of a mit,iless I 
or otllcr person to attend either LO give aii: 1 



PROPER STAXPS. 

Conlrnunications mad 
gard to Police matters 

Petitions to Collectors or 

the assessment of .lands, the as 
rights, or to other matters affec 
ment of the Government reve 

BI 

Petitions to Boards or Commission 
Revenue rebting to the same. . 

All Petitions, applications, charges, and infor- 
mations respecting crimes and offences.. 

Petitions from prisoners, convicts, persons 
under examination or otherwise in duress, or 
under restraint of the Court or its Officers. 

No petition or application to the Revenue 
Authorities need be presented on Stamp Paper, 
except as in the Special Rule given 
at the close of this Schedule with respect to 
cases that fall within Regulation VI. 1828 of 
the Bombay Code, 

6. !?~AIN~.-Petition of, in suits a%d appeals 
not otherwise provided for, instituted % any 
Civil ~ o u i t  not within the local limits of the 
jurisdiction of the Cburts established by Royal 

i 

Charter, for the recovery of any sun1 of money 
or to obtain possession of any intcrest, matter, 
or thing- 1 



If the amount or value of the property 
claiined shall not exceed 16  Rs. 0 

Do. 64 ,, 
Do. 150 ,, 
Do. 300 ,, 
Do. 800 ,, 
Do. 1,600 ,, 
Do. 3,000 ,, 
D i. 5,000 9, 

Do. 10,000 ,, 
Do. 15,000 ,, 
Do. 25,000 ,, 
Do. 50,000 ,, 
Do. 1,00,000 

Petitioils of plaint in suits instituted in the 
Courts of Collectors under Act X of 1859, 

0 shall be subject to the foregoing Duties. 

~\'OTE.--(~). \JTithin the Presideilc~ of Ben- 

& in suits for laads paying revenue to Govern- 
ment, if forming one entire Xilehaul, or a speci- 
fic thereof wit11 a defined jumma, the 
value sha,ll be assumed in the Ceded and Con- 
quered Provinces, illcludillg Cuttack, at the 
amount of the annual jumma payable to Govern- 
ment on account of the Mehaul or portion there- 
of as aforesaid; and where the lancl has been 

assessed in perpetuity, at three times the amo~ult 
annual jumma. 

&).! Within the Presidency of Madras, 
ep . . -. . sz*,.. 

%<.for *&?.. lmld paying Xevellue to Govenl- 
%@%glue pf tile p l . ~ l ) ~ ~ t ~  be as311111.. @g&&$-&::... 

.a. .. . 
lQ,-%t of. the alrll~ial aggregate pro- #%ggtii;:>5;,< .~: 



ACT 'No, &&-?$T%- OF L!8fj0. 

1 

duce of the land computed as payable by th  
dependent Talookdars, Under 
Ryots on accoul~t of the year in 

.Farmers, 
which tL 

may be preferred. 

( c ) .  Within the Presidency of Bombay, ill * 
saits for land paying Re~reaue to Governmen!, 
the value of the property sued for shall be cal* 
culated at the amount of the annual 

, > 

(d).  In  suits for Lakhiraj, Enam, or rent-Eree \+ 
lnnd. the value shall be calculated at eighteen g , 
times the aggregate annual rent 
ryots or other under-tenants of 

; payable 
' the land. 

( e ) .  In  suits instituted for houses, ,yardens, 
things of ~ ~ a l u e ,  real or personal, not Q 

": the descriptions above specified ; as well as 
for any interest in  h'lalgoozaree land or for any 
.they right or thing not capablc of valuation 
under the above rules, the anlount dlall be 
coml)nted according to the estinlated belling 
price, or when no such estimate can be made, 
at the sum at ~vllich the shall estinlste 

the value of his suit; and suits for damages or 
compensation for injury sustained and the like 

j shall be valued at the amount claimed by plain- 

tiff. 

( f )  . If an appeal or plaint, which shall have 

been rejected by the Lower Court on any of 
A'-- -pounds mentioned in Act VIII of 1859, 

be ordered to be receivecl, or if a S L ~  

sIlalI be renlandcd in alq3eal for a seCon4 deci- 
sion by tlie Lower Court, the Appellate Court . . 

. ellall grant to the hppellilnt H certificate nutho- 
rizillg llilll to r ece i~c  back fro111 the C~l lec to~.  
the full runoullt of St,amp Duty paid on ,the 

. . 1 

petition of. :llJl)CZi'. 

JIBS. 




